C.h. /172/8

Coram : Hon'ble IMr P H Trivedi o Vice Chairmen

Hon'ble Ir P M Joshi ‘s Judicial lMember
2/4/1987
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Heard lesrned
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advecate for the petitioner who

has ¢given advance copy of the petition to

™

advocate Mr BR Kyada who represents the respondent in
such cases. Mr Kyada

s
referred to in the petition will

i be disposed of within
a month on merits. The petition is not based on any

proach the Tribunal as and when inmpugned

order cuash—hiw passed, In the meantime, this applica-

tion has no merit for admission and is summeararily
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( P H Trivedi )
ice Chairman




